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Heard Mr,T.V.V.S.Murthy fer Mr,J.V.Lakshmana Rae,
Jearne=d ceumsel fer the applicart smd Mr.V,Bhimsnpa, learned
ceunse]l fer the resperdents.: Mr.%émak?iah, Law Cfficer ef the

department wae present.
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2. The pest ef Jurier T&lecsm Officer was filed im

acceréspce with the Rwksx Junisr Telecem Officers, Recruitmenrt

Rules, 1990 published in the Gazette of India em 15-6-90.

The percentagg[aas fixed for the varieus greups are as follews:=
"1) 65% by direct recruitment thraugﬁ a cempetédtive

axaminatien, examipatien

i1} 15% by premetien threugh cempetitive/ef departmenmtal
Greup~-C empleyees ather than the cadres of TA/P1/
- AEA/MO, '

111) 10% by premetien threugh cempetitive examinaties
of departmental empleyees sf the cadres of TA/FI/
AEA/WO. |

iv) 10% by premetiern threugh qualifying test 20d
peniority-cum-fitpess of the qualified candidates

of the cadres ef TaA/TI/AEA/NC"

The applicant éubmits that he comes upder the 15% queta fer
rremetien threugh cempetitive axamiratiocn ef departmental Greup~C
enployees ether tham the cadres af TA/PI/AEA/MWC. He alse submlts
that the queta prescribed fer direct recruitmeant is reduced and
thé queta prescribed fer the cadres af TA/FI/AEA/WC and senierity-~
cum-fitpess quetaf@f the game csdre has been incressed i.e., the
quefa prescrjbeﬁﬁiiig Ne.l i= reduced whereas the queta rrescribed

for itemyNe.3 améd 4 had been imcreaseé keeping the same percentage

of premetien fer item Ne,2 empleyess. The applicsnt further
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submits that ir view of th= shave these whe Bbewe got legs marks

than him in item Ne.3 arnd 4 were pested as JTOYwhere-3s the

applicart whe has get mere marks is met premeted as JTO. He

alse submits that imcreasing in the queta fer the examinatien

in the year 1991, 1292, 1993 ané 1994 is agsimst the JTO
Recruitment Rules, 1990 published in Gazette of India en 15-€-90,
Henca he sheoulg alre be premeted.

3 This OA is filed praying fer a directien te the

résp@néents te £111 all the vacarcies of Jumler Telecam Cfficers
imeluding direct récruitment queta with all eligibié candidates
whe have pagsed the JTC examipatien held om 14~3-92 and 15-3-92
irrespective of the cadre te which they bel@néfgné censequently
direct the respendents te premete the applicant herein te one

of the cembined vacancies available‘és rer merit ef marks securee
by him with attepdant benefits.

4, The queta earmarkeé.fer the empléyees belenging te the
greup te which the aprlicant is alse attached has net been reguced
He canmet‘csmpare himself withithat_af tha empleyees in the &ther
greup viz., Greup-3 and 4. If any of the ampleyee is his greup
whe haéd abtaired less marks than him has beer p@sted as JT0 ther
the-applicgmt nas get s grievance. Ne such incidence has been
breught tﬂ-eur retice. He.enly requieéts fer cembining @f zll the
csdres znéd test sll ef them without éiﬁferéntiatimg them. Tris

ie eur epinmien iz net essential anrd cannet be accepted in view

ef the JTO Recruitmemt Rules, 1¢20.

5. The sacend certermtien ef the applicant 1is that the

Recruitment Rulag of the JTO, 1990 is vsried by imscreasing the

percentage fer Greup-3 ard 4 empleyess. It has heapn stated in the

reply that the cadres ceming Urder Greup-3 apd 4 are dying casdres
% . -.4/-
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apd as they are dyinmg cadres they have te be abserbed te

faduge surplus and henrce 1ittla bit variatien had been maée

by reducing the direct recrultment queta percentage ané increasieg
the percentage earmarked fer the dving categeries, This
eubmissien appears te be ip erder. A surplﬁs cgarndléate

capnet be paié witheut werk, Hepce, they have te be abserbed

T® LIS waovw—an e
- &ha+ adijustment the percentage

ef premetien prescribed fer Greup-3 amd 4 has been eshanced.

" Ip eur epinioen this variatian iz met against the récruitmemt
rul=g in the circumstances mentieped abeve,., Hegnce, we de net
gses gny infrimgement ef the Recruitment Rules, 199Q.

6. The thlrd coptertien ef the applicsnt i# that hie
results fer the examinatien cwnauctea im the year 1992 is net
gpublished., In the reply im pera-6 it is stated that ir the
queta marmarked te w@ich the applicanmt belangs had 29 vacancies.

o :
Whereas the applicanttfbtaiﬂed 52md rank. Hence, he was net

premeted. When he is net even near the cut ef} thresh-held ef
2Gth vacancies he has me reasen te state that his case wags pet
cepsidered., Hence, this cententicm 1ls alse reiected,

T Fer the reasens stated abaﬁe, the OA is dismizsed

ho—G

(R. RANGARAJAN)
MEMBER ( ADMN, )

af having ne marits. Ne costs,

i The olst Jgngary, 1999 /
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